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• Applicant(s) 	 e4 

Respondent(s)  

Advocate for Applicant(s) 

Advocate for Respondent(s) 
	A-.J--L 
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7.3.2000 None for the petitioner. Adjourn 

for 6rder 23.3.20000 

Member(J) 	 . Maub (A) 

Issue notice to show cause as to why 

contempt proceeding shall not be drawn 

up against the alleged contemriers. 

Returnable by four weeks. 

List on 7.3 .2000 for filing reply 

to the show cause and order. 

M er 	 Vjce-Chajrnan 
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, 1 •  

Mr. A. :Deb  Roy âubmits that he 

wil'l appear for the alleged contemners 

and prays for adjournment. Prayer 

allowed. 

List on 25.4.2000' for further 

orders. 

Member 

'Mr A.Deb Roy. subrnts, that. he, is .., 

submitting the vakalatnama to .ppea± 

on 'behalf of the alleged con tethners 

within a short time and prays for 

adjournment. Heard Mr R.Dutta, learned 

counsel for the petitithner also. 

List on 164.2000 for orde 

Member 

Mr. A.Deb Roy, learned codnsei' for 

tho al1egedcontemners seeks time 

fiing of reply. Prayer allowed. 

List on 20.6.2000. 	Ti 
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13.7.00 	
t1r I.tutta for the petitioer and" 

Mr A.Deb Roy for the alleged cbntemner 
c are present. This petition s s 
 d be 

placed before the Divi sion Benóh on 
24.8.2000. 	• 
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25 .9.00 Present : The Hon'ble Mr Justice D.N. 
Choidhury, ViceChajrman. 

N b 	LtLe 1w )JL>t 

 

• 	 up on 27.10.2000 for order 

and to obtain instruction by the learned 
fr-v.  

counsel for the alleged contemner. 

Vice-Chairman 

Heard 1. R. Dutta, learned 
counsel for the applicant and also 

A. A, Deb Roy, learned Sr.C.G.S.C. 
for the alleged contemners. 

iv. Deb Roy.subrnits that the 
order dated 16.9.98 passed in O.A. 
60/98 has already been fully complied 
with. !v. Dutta hever, submits 
that the respondnts are yet to comply 
with fully in terms of the orer. 

Bt yandinthe 
facts and c.rcumstances of the case, 
Contempt Petition No.1/2000 stands 
clósed. 

ViceChairman 
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